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The application having been heard on 21st dey of April
1998, the Tribunal on the same day delivered the follouing?

CRDER
HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN
Applicant who has applied for selection and appointment

fc the post of Extra Departmental Stamp Vendor at Kadavanthra

Post OPfice along with other candidates sponsored by the

employment exchange, apprehends that his candidature nay

not be comsidered by the raespondent on the ground that his
name has not been sponsored by the smployment exchange.

The applicant has therefore filed this aéplication for a
direction to the respondent to comsider his candidature also
in the said selection though his name has not been sponsored

by the employment axﬁhaage.

2, When the application came up for hesaring today, learned
counsel for the respondent stated that in viesw of the ruling

of the Supreme Court im Excise Supdt,, Malkapatnam, Krishng
Dist;g A.P; Ué; ¥.BN Viswesuara Rac & othersI reported in

1996 (6) SCC 216, the respondent would consider the candidature

of the applicant also in the said selection ;hough his name

has not been eponsored by the employment exchange.
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3. In visw of the abovs submissieés by the counsel and
as agreed to by the counssl for the applicant, the application
is disposed of with a direction to the respondent to

consider the candidature of the applicant also in the

salection Por_ippointment‘to the post of Extra Departmental
Stamp Vendor at Kadavanthara Post Office, thbugh his name
may not be opoasoied'by the employment exchanges

Léarnéd counsel for the respondent undertakes to

communicate the order to the raspondaat.

No order aé tb costsQ ' |
Dated 21st Aprik 1998, ' ‘/“/}m
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